L}

TR

&)

Caifacn ROMLNISTRATIVE TRIBUNGL
BOJ AH Y Bt"r‘t{

a.u._..u-—-x.--—--.“-_.——.-u—-- et .

" DransGarudopdboahdonodiae

C o DATT OF DICISION 2644493

e s Ay S A Ot va Sl i Pl TP (g T

Shri A.Y.Keskar

i s e A v im0 e S et Sy L e 3 ST (et T o e e e i T e vk VT o Tl T vy )

Effi_?_ﬁﬂgiizfazf ________ PV e e Advocats for tho Petition-Ts
» ‘ Varsus
.Unmn of Indla & Ors, - Resoondent
i T A VI oTh UV S W S S w A gl agpr A3 P - .
Shri J.G. Sa%ﬁﬂﬁ, e e e et m; _“ﬁdvocate for the Respondent(ﬁ)
CORALLS
 The Hon'ble Shri Justice M.S.Deshpande, Vice Chairman
The Hon'ble Shri M.Y.Priolkar, Member (A)

1. shether Reocorters of locel napers may be allowed to see
the Judgenent ¥ , — ﬁ}j‘ﬂ

"~ 2, To be rgeferred to the Renorter or not ? —

3. Jhﬂther their hQFdSthS -ish 1o see the fair cooy of A
' the Jud ement 7 . LA
4, ihether it nceds to be c1rcv1atbd to other Berches of
the Tribunal %

| | (m.s.oggﬁgande)
bl Vice Cheirman



*ﬂ i S/
v BEFORE THE CENTRAL ADMINTISTRATIVE TRIBUNAL (jj}
BOMBAY BENCH, BOMBAY

DA ND. 565/92

'Shri Avinash Yashwant Keskar «ee Applicant
v/s,
Union of India & Ors, e+ Respondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon 'ble Member {A) Shri M.Y.Priolkar }

‘Rppearance

Shri D.M.Deshmane
Advocate
for the Applicant

Shri J.GeSauant
Advocate
for the Respondents

ORAL JUDGEMEMNT Dated: 26,4,1993
'(PER: M.S.Deshpande, Vice Chairman)

The only controversy in this case is about payment
of additional pensicnary benefits to which the applicant
Iuould be entitled on the basis of 4th Pay Commission report
if any. The applicant had made a repressntation on 18.4.,1991
to the respondents. But the respondents' rebly was that the
Irecord could not be traced, The only direction ue need make
in this application is toc ask the respondents to trace the
"*' record and pay all the monetéry benefits to the applicant on
the basis of 4th Pay Commission to which he might be entitled
within three months from the date of receipt of a copy of this

order by the respondents.

2. A copy of this order may be given to the parties

immediately.
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